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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE TWENTY THIRD DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 25702 25710 AND 258320F 2024

WRlT PETITION NO: 25702 OF 2O24:.

Between:
Mrs. L. Urmila Devi, Wo. P.Vasudeva Reddy Aged about 50 Years, Occ:
Houselvife, R/o Flat No.202, Srinivasam, Plot No.134, Srinagar Nagar Colony,
Hyderabad.

...PETITIONER
AND

1 . The State of Telangana, Rep by its Principal Secretary, Revenue
Department, Secretariat, Hyderabad.

2. Principal Secretary, lrrigation and C.A-D. Department, Secretariat,
l-lyderabad.

3. The District Collector, Ranga Reddy District, Kongarakalan.

4. The Revenue Divisional Officer, Rajendranagar Division, Rajendranagar.

5- The Executive Engrneer, North Tanks Division, lrrigation & C.A.D.
Department, Budha Bhavan, Ranigunj, Secunderabad.

6. The Deputy Collector & Tahsildar, Serilingarnpally Mandal, Ranga Reddy
Dstrict.

7. The Hyderabad Metropolitan Development Authority (HMDA), Rep. by its
Commissioner, lvlaitrivanam, Ameerpet, Hyderabad.

8. The Superintending Engineer, Lakes, Hyderabad Metropolitan Development
Authority, Maitrivanam, Ameerpet, Hyderabad.

9- The Greater Hyderabad Municipal Corporation (GHMC), Rep. by its
Commissioner, Tank Bund Road, Hyderabad.

10.The Hyderabad Metro Water Supply & Sewerage Board, (HMWSSB), Rep. by
itsManagingDirector,Khairatabad,Hyderabad. 

...RES,ONDENTS

Petition under Article 226 of the Coflstitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be



pleased to issue a writ, order or direction more particular y one in the nature of
Mandamus declari rg the action of the Respondents in trealing the Full Tank
Level/water spread area of the Durgam Cheruvu tank to b€ mo.e tiran Acres 160,
as opposed to the original extent of Acres 65.1 2 Gunta s e s per the original
engineering standards of the said tank shown in the official Dr:scriptive Memoirs
of the Irrigation Dcpartment, thereby affecting the Petitioner's private property
covered by Plot No.79, situated in Amar Co-operative Hou;rng Sor;iety, Sy.No.47
of Guttala Begumpet Village, Serilingampally lvlandal, Ranga Reddy District as
illegal, arbitrary, w rolly without jurisdiction, contrary to the principles of natural
justice, violative of the provisions of the A.P. Survey and Bol nd:rries Act, 1923
(now the Telangan r Act), contrary to the safeguards provided in Articles 14, 21
and 300-4 of the Ccnstitution of lndia, and consequently c irec. thr: Respondents
to adhere to the extent of Full Tank Level/water spread area of tle said tank as
Acres 65.12 Guntas and further direct the Respondenls iot .o interfere in any
manner whatsoeve with the Petitioner's peaceful possession tf tlre said private
property.

lA NO: 1 OF 2024

Petition undr,r Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court rray be pleased to
direct the Responrlents not to interfere in any manner wh.ttsc,ever with the
Petitioner's peaceft I possession and enjoyment of her prc,perly c,lvered by Plot
No.79, situated in Amar Co-operative Housing Society, Sy No.47 of Guttala
Begumpet Village, Serilingampally Mandal, Ranga Re,ldy Dis;trict, pending
disposal of the writ retition.

Counsel for the Pel itioner: SRI P. ROY REDDY

Counsel for the Rer;pondent No.1,3,4 & 6: GP FOR REVET\ UE

Counsel for the Re:ipondent No.2 & 5: GP FOR IRRIGATIC,N

Counsel for the Reripondent No.7 & 8: SRI V. NARASIMHI. cOUD
SC FOR HMDA

Counsel for the Re:;pondent No.g: SRI M.A.K. MUKHEED, SC IrOR GHMC

Counsel for the Re!ipondent No.10: SRI G. NARENOER RE DDv

WRIT PETITION NO: 25710 OF 2024'.

Between:

Krishna Reddy, Aged about 61 Years, Occ
lndu Fortune Fieldr;, KPHII, Phase 13,

..PETITIONER
AND

1

Boda Priyatham Reddy, S/o Sri B
Business, R/ r Villa No. 237,
Kukatpally, H1 derabad.

The State of T elangana, Rep- by its Principal Secretary, Revenue
Department, S ecretariat, Hyderabad.



2. The Principal Secretary, Irrigation and C. A. D. Department, Secretaflat,
Hyderabad.

3. The District Collector, Ranga Reddy District, Kongarakalan.

4. The Revenue Divisional Officer, Rajendranagar Division, Rajendranagar.

5. The Executive Engineer, North Tanks Division, lrrigation and C- A. D.
Department, Eudha Bhavan, Ranigunj, Secunderabad.

6. The Deputy Collector and Tahsildar, Serilingampally Mandal, Ranga Reddy
District-

7. The Hyderabad Metropolitan Development Authority (HMDA), Rep. by its
Commissioner, [\ilaitrivanam, Ameerpet, Hyderabad-

8. The Superintending Engineer, Lakes, Hyderabad Metropolitan Development
Authority, lr,laitrivanam, Ameerpet, Hyderabad.

9. The Greater Hyderabad lvlunicipal Corporation (GHMC), Rep. by its
Commissioner, Tank Bund Road, Hyderabad.

10.The Hyderabad Metro Water Supply and Sewerage Board (HMWSSB), Rep.
by its Managing Director, Khairatabad, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a wflt, order or direction more particularly one in the nature of
Mandamus declaring the action of the Respondents in treating the Full Tank
Level/water spread area of the Durgam Cheruvu tank to be more than Acres 160,
as opposed to the original extent of Acres 65. 12 Guntas, as per the original
engineering standards of the said tank shown in the official Descriptive Memoirs
of the lrrigation Department, thereby affecting the Petitioners private property
covered by Plots Nos.63 & 64, situated in Amar Co- operative Co - operative
Housing Society, Sy. No.47 of Guttala Begumpet Village, Serilingampally
Mandal, Ranga Reddy District as illegal, arbitrary, wholly without jurisdiction,
contrary to the principles of natural .justice, violative of the provisions of the A. P.
Survey and Boundaries Act, 1923 (now the Telangana Act), contrary to the
safeguards provided in Articles 14,21 and 300- A of the Constitution of lndia,
and consequently direct the Respondents to adhere to the extent of Full Tank
Level/water spread area of the said tank as Acres 65. 12 Guntas and further
direct the Respondents not to interfere in any manner whatsoever with the
Petitioners peaceful possession of the said private property.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in supporl of the petition, the High Court may be pleased to
direct the Respondents not to interfere in any manner whatsoever with the
Petitioners peaceful possession and enioyment of his property covered by Plots
Nos. 63 and 64, situated in Amar Co- operative Housing Society, Sy. No. 47 of
Guttala Begumpet Village, Serilingampally Mandal, Ranga Reddy District,
pending disposal of the writ petition.



Counsel for the P )titioner: SRI P. ROY REDDY

Counsel for the R -'spondent No.1 ,3,4 & 6: GP FOR REVE NUtr /
SRI P. SRIDH/\R F EDOY, SPL. GP
REP. FOR AD\/OCATt: GENERAL

Counsel for the R-'spondent No.2 & 5: GP FOR IRRIGAT ON

Counsel for the R:spondent No.7 & 8: SRI V. NARASIMI-lA GOUD'
SC FOR HMDA

Counsel for the Respondent No.9: SRI M.A.K. MUKHEET)' S(: FOR GHMC

Counsel for the Respondent No.10: SRI G. NARENDER ftEDl)Y

WRIT PETITION NO: 25832 OF 2024:

Between:
1. M/s Amar {;ociety Plot Owners Welfare Associatio'r, A Society Registered.

under the T,rlangdna Societies Registration Act, 2001, De rrin'l-Reg-No. 651 of
2014 Represen-ied by its Secretary, Mr. Gopal ledtly,- S/o Gal. -Reddy
Gangam Ag ed about 42 years, Resident of , Flat No. A :1, Block A, Westend
Apaiments Amar Society, Jubilee Hilts, Hyderabad - 50C033

2. Ivlr.V.Satyar aryana Raju, S/o V Venkata Narasiml'a Raju, Aged about 70
years, OLc. Business, Resident of Plot No 46, Amar Cc -op Soctety, Jubilee
hills, Hyderz bad - 500033.

3. Smt K Jyotri, W/o K.B.Narayana Raju, Age. 49 ye,ars, Ocr;. Home maker,
Resident- o FIat no 301 in Plot No. '126, Amar Sc cietv, Jubilee Hills,
Madhapur, llyderabad - 500033.

4. Mr. Juluri S rresh, S/o Late J.S. Satish, Aged about rr0 y,:ars, Occ. Business,
Resident of Plot no 110, Amar Society, Jubilee Hills, lr4a,Jhal:rur, Hyderabad -

500033.

5. D. Mrs Urve shi Waghray, D/o Kishanlal Waghray, A1;ed llbotrt 52 years, Occ.
Home Mak -,r, Owner of plot no 57 Amar Society, F resr:ntly residing at
H.No.3-6-3! 7/15 Street No 3, Himayat Nagar, Hyderzrbad 29

6. Mrs- Kundu Deepa, Wo K Pramod Reddy, Aged ablut z g years, Occ. Home
maker, Res dent of Plot No 59, Amar Society, Madha:ur, Hycerabad -500033.

7. Mrs. Kotagir i Padmaja, W/o Kotagiri Sarat Kumar, A(led irbotLt 48 years, Occ.
home Makt,r, Resident of Plot No. 93, Amar Co-Op S;oci,lty, Kavuri Hills,
Hyderabad 500033.

8. Dr. K. Pranteela Sekhar, W/o Sri. K. Chandra Sekhar, Occ. Home Maker,
Aged about 61 years, Resident of Plot No- 97, Amzrr Cr>Op Society, Kavuri
Hills, Hyder rbad - 500033.

...PETITIONERS

AND
1 State of Tel rngana, Represented by its Principal Sec'etary, lrrigation and

Command e rea Development Dept., 4th Floor, Telanr;ana Se::retariat
Buildings, l- yderabad.



2. Chiet Engineer lrrigation (Hyderaba!)-' lrrigation and Command Area

Develooment oepart.enl, H'"i"g orii"" ii zno rtoo'' Jala Soudha Building'

Errum Manzil, HYderabad'

3. Superintending Engineer, Hyderabad Lakes and Wa.terbodies Circle (HL &
" illHrl,r j,'r tiisliidn anil corir m'ano Area Development Department'

il;;#bffi;a; 1st Floor. tvlG Road Secunderabad - 500003'

4. Executive Engineer, North Tanks Division' lnigation and Command Area
' o"""rdprJ"tbupritr"ni, Buddhabrravan 3rd Floor' MG Road'

Secunderabad - 500003

. 5. State of Telangana, Represented by its Principal Secretary' Revenue 
'" 6;;il;;;il o"r.r^b rl5b,,, itrung'n" Secre{ariat Buildinss' Hvderabad'

6. District Collector, Rangareddy-District' Office at Kongarakalan' Ranga Reddy
-' 

botiectorate, Telangana - 501510

7. Tahsildar, Serilingampally Mandal, Mandal re-v-enu^e office' Serilingampally' D'
' 

r.16.'z-6al'n-, ;eaiGacnibbili, Hvderabad - 500019'

8. State of Telangana, Represented by its Principal Secretarv' Municipal

Administrarion ano uroSn"6EvLiJpli"nl oJpahn.ent, Secretariat Buildings,

Hyderabad.

9. Hvderabad Niletropolitan Development Authority' Reoresented by its

cbmmissioner, nau,ng'its"JffI;6;i sil.; Jayinti complex, sR Nagar Road

Ameerpet, HYderabad'

10. Greater Hyderabad Municipal Corporation' Represented by its Commissioner'
'" iliri'ig';fi".;at Cc co,prt', Tank Bund Road' Hvderabad'

11. Deoutv Commissioner, GHNIC, Serilingampally rone- Hyderabad, Having
' ' ;ni;i; Hvoeiauao central Universitv' Gachibowli.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstarices stated in tne aitiOavit filed therewith' the High Court may be

pi"rr"o-L irrre a writ, oroei oi Jirection, more particularlv a writ in the nature of

a mandamus declaring the depiction and thereby categorization of .the lands

p"rt'""i"g to the Petitioners neiein in Sy no 47 of Guttala Begumpet of M/ s Amar

Cooperative Society layout 'ia" t'yo'i permissio.n dated 09'01 '1995 as fallinE

under the Full rank Levet of inl-orig". 
'ch"rru, 

Lake having Lake lD No. 3706,

"il. in" rrp. signed by Resf onden"t No 4'. uploaded.on the official government

;;"ii". ;;';in6 wtrorr, irtegli baseress arbiirary and unconstitutional, as being

""t 
ttrry t" tf," fJt"."hoi'i, "*t'"'V 

to the jud'g-ment of the Honourable High

;;;tJf Andhra Pradesn (erstwnite) in tne caie of Smt' Sarolini v Government

of Andhra Pradesh tzOoafiAii2gO and consequently set aside the sarne and

direct the Respondent rtros.'rlol to demarcate and fix the FTL area as per the

lake memoirs, by duly restorin! and making functional the two surplus weirs'

;;iri;;s i; Duti", 6h",,,,, as per the official standards



Petition under Section 151 CPC praying that in th€ cir(;um'rtances stated

in the affidavit filec rn support of tn" ptiitioh' ine t1ign Cc urt rnav be pleased to

;;;;il ,h" ;peia ion oi ine'm1pl pt't"inins to Duisam cheruv t Lake bearing

lake lD No. 3706, signed 
"^O ' 

fiJ'J*O by t-he Respond ?nt 'Jo '1' as uploaded

anJ pubtished on tlre official government websites'

IANO:1O F 2024

IANO:2O F 2024

Petition und )r Section 151 CPC praying that in tho cirrunrstances stated

in the affidavit file< in support of the p"iition, in" Hign Court 'nav be pleased to

restrain the Respc ndents and any authority claiming uncter/ :hrcugh them from

il;; ,;y 
"o"ici 

,e action, including' interference' cJemolition of structures'

against the Petitio rers on the basis oi th" ,rpt pertaini rg tr) D lrgam Cheruvu

Lake bearing lake lD No. aZOO, signea and approved b1' the Respondent.No 4

;;Jr;;;J; on tlre officiai gtvern-ment Yebsites' 
incorrectlv dep ctins the lands

Ii tn"'pJition"r tc be falliniunder the FTL of Durgam cherLrvu, contrary to the

lake memoirs and to the;ud"gment of the Hon'ble High Cr>urt of lr'ndhra Pradesh

(erstwhile) in the case oitnit Sarojini v Governme rt cf Andhra Pradesh

(2004)2A1T296

Counsel for the Prltitioners: SRI AVINASH DESAI' SR' COUNSET- REP' FOR

SRI. M PRANAV

Counsel for the R:spondent No'1 to 4: GP FOR IRRIGATION & C:AD

Counsel for the R:spondent No'5 to 7: GP FOR REVENUE /
SRt P. SRIDHAR RECDY SPL' GP

REP. FOR ADVOSATE GENERAL

Counsel for the Flespondent No'8: GP FOR MUNICIPAL ADI\4INISTRATION &

URBAN DEVELOPMI:NT

Counsel for the Respondent No.9: SRI V' NARASIMHA CiOUI)'
SC FOR HMDA

Counsel for the Fespondent No'10 & 11: SRI M'A'K' MUI(HEED' SC FOR GHMC

The Court made lhe following: COMMON ORDER

6



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HONTBLE SRI JUSTICE J.SREENryAS RAO

WRIT PETITION Nos.257O2, 257 LO and, 25832 of 2o24

COMMON ORDER: (Per the Hon'ble the CheJ Justrce Alok Aradhe)

Mr. P.Roy Reddy, learned counsel for the petitioners

in W.P.Nos.257O2 and 25710 of 2024.

Mr. Avinash Desai, learned Senior Counsel

representing Mr. M.Pranav, learned counsel for the

petitioners in W.P.No.25832 of 2024, appears through

video conferencing

Mr. Pottigari Sridhar Reddy, learned Special

Governrnent Pleader attactred to the office of learned

Advocate General for the State.

Mr. V.Narasimha Goud, learned Standing Counsel for

the Hyderabad Metropolitan Development Authority

2. With the consent of the learned counsel for the

parties, the matters are heard finally.



2

3. In thcse writ petitions, the pet tloller:l have

questioned tbe action of the respondents t:-eat,ing the11

Full Tank -evel (FTL)/water spread arcir ( I Durgam

Cheru'"'u talk to be more than Acs. 160.00 as tp1>osed to

the original cxtent of Acs.65.12 guntas as p3r' the original

engineering s tandards of the said tank showrr in th,: official

descriptive rremoirs of the Irrigation Departr.ent

4. Facts g.r,ing rise to filing of these vrrit petit ons briefl1,

stated are tlLat the petitioners are residents o- the area,

which is sitr,Lated in and around Durgam Ohe -ur' u tank.

According to the petitioners, Hyderabad Metr rpolitan

Development Authority (HMDA) issued zr t,rel iminary

notification cated 07.06.2014 notifying the FTL of several

tanks includLng Durgam Cheruvu and invit.ed obtections

upto 15.07.2t)14.

5. It is tlre case of the petitioners that the y have

submitted objections in pursuance of 1.he aibresaid

preliminary r otification. However, the aforesaid obiections

have not bee r considered till today by the Lake Pr,rtection

Committee arrd FTL has not been notified. lr-r tht aioresaid



factual background, the foliowing reliefs have been sought

in the writ petitions:

W.P.No.257O2 of 2024:

"For the reasons stated in the accompanying

Affidavit, it is therefore prayed that this Hon'bie

Court may be pleased to issue a writ, order or

direction more particuiarly one in the nature o[

Mandamus declaring the action of the Respondents

in treating the Full Tank Level/water spread area of

the Durgam Cheruvu tank to be more than Acres

160, as opposed to the original extent of Acres

65.12 Guntas, as per the original engineering

standards of the said tank shown in the official

"Descriptive Memoirs" of the Irrigation Department,

thereby affecting the Petitioner's private property

covered by Plot No.79, situated in Amar Cooperative

Housing Society, Sy.No.47 of GutLala Begumpet

Village, Serilingampally Mandal, Ranga Reddy

District as illegal, arbitrary,. wholly without
jurisdiction, contrary to the principles of natural
justice, violative of the provisions o[ the A.P.Survey

and Boundaries Act, 1923 (now the Telangana Act),

contrary to the safeguards provided in Articles 14,

2l and 300-4 of the Constitution of India, and

consequently direct the Respondents to adhere to

the extent ol Full Tank Level/water spread area of

the said tank as Acres 65.12 Guntas and further
direct the Respondents not to interfere in any



I

manner whatsoever with the Petitioner's pe: cef r:l

possessJon of the said private property e.nd pass

such otlLcr order/s as this Hon'ble Court nray lecm

fit and 1 -oper in the circumstanccs ol the as'c "

W.P.No 257 1O of 2024:

"F:r the reasons stated in the accontpa ryitrg

Affidavit, the petitioner prays that the Hc,n't,le

Court nray be pleased to issue a writ, ord --r or

directior. more particularly one in the r ature ,rf

Mandan.us declaring thc action of thc Resl)onrlents

in treati rg the Full Tank Level/water spread alea,tf
thc Dur 3am Cheruvu tank to be more thiin ,\cr:rs

160, as opposed to the original extcnt of ,\cr,:s

65.12 (iuntas, as per the original enlline crirrg

standar<ls of the said tank shorvn in th: o.-ficiill

"Descriptive Memoirs" of the Irrigation Dcpartrnerrt,

thereby affecting the Petitioner's private pro Derly

coverecl by Plot Nos.63 & 64, situated in ,\m;rr

Coopera -ive Housing Society, Sy.No.47 of Gtrttala

Begump:t Village, Serilingampally Mandal, Ran11a

Reddy t istrict as illegat, arbitrary, wholh' rvil ho,.rt

jurisdict on, contrary to the principles of r-Iatural

justice, ',rolative of the provisions of the A. ?.Strrvr:y

and Boundaries Act, 1923 (now the Telangana Ac.),

contrary to the safeguards provided in Article,; 1,1,

2l and 3O0-A of the Constitution of Inrlia, arrd

consequ:ntly direct the Respondents to alhe'e o

the exte:rt of Full Tank Level/water spreaci ar--a :>f

the said tank as Acres 65.12 Guntas anc lu -thr:,r



j

direct the Respondents not to interfere in any

manner whatsoever with the Petitioner's peaceful

possession of the said private property and pass

such other order/s as this Hon'ble Court may deem

fit and proper in the circumstances of the case."

W.P.No.25832 of 2024:

"ln the light of the above, it is humbly prayed

that this Hon'ble Court may be pleased to issue a

writ, order or direction, more particularly a writ in
the nature of a mandamus declaring the depiction

and thereby categorization of the lands pertaining

to the Petitioners herein in Sy.No.47 of Guttala

Begumpet of M/s.Amar Cooperative Society layout

vide layout permission dated 09.01.1995 as falling

under the Full Tank Level of the Durgam Cheruvu

Lake having Lake ID No.3706, vide the maps signed

by Respondent No.4, uploaded on the official

government websites as being whoily illegal,

baseless, arbitrary and unconstitutional, as being

contrary to the lake memoirs, contrary to the

judgment of the Hon'ble High Court of Andhra

Pradesh (erstwhile) in the case of Sml. Saroiini u.

Gouernment of Andhra Pradesh (2004 (2) ALT 296)

and consequently set aside the same and direct the

Respondent Nos.1 to 4 to demarcate and fix the FTL

area as per the lake memoirs, by duly restoring and

making functional the two surplus weirs, pertaining

to Durgam Cheruvu, as per the official standards

and pass any other order or orders as this Honble
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Court deems fit and proper in the circ,r_rrns Larrces of
the tase. "

6. Leat ned Senior Counsel for tht: 1>etr tioners in

W.P.No.2iiB32 of 2024 and the learnecl counsel for the

petrtionerr; in W.p.Nos.2SZO2 and 257 1) cl i).024 fatrly
submit thrrt the FTL of thc Durgam Cherur.u tanl< has to be

considerec and determined by the Lake protection

Committee after considering the objections prrfer.red by the
petitioners. It is further submitted thal th e lretitioners
have prefe rred objections ln pursuance ,t1' l he aforesaid

preliminar. notification dated OZ .06.2Olq wrthin the
prescribed time limit therein i.e., on or befor.e 1Sth July,
2OI4, and the Lake protection Committee bc directed to
afford the tetitioners an opportunity of p,_-rs6na1 hearing

and thereaf _er to determine the FTL of Durgrm Cheruvu.

7. Learnt:d Special Government pleader har; submitted

that the LzLke protection Committee shall c,rnsrider the

objections preferred by the petitioners and r;ha I r:otify the

FTL of Durgirm Chcrur-u lake within such tinre I mit as may

be fixed by tJris Court.

r
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E. We have considered the rival submissions made on

both sides and have perused the record

9. As per the history of the said tank, in the said

Descriptive Memoirs, the said tank is described as an old

surfikhas tank, which is restored by Public Works

Department in the year 1970. The tank is abutted both

sides with hillock. The rear side of the tank is reveted with

CRS Masonary to TRL Level.

I 0. A Division Bench of this Court, by an order dated

O2.O2.2O|O passed in W.P.No.9386 of 2OO7 directed to

constitute a Lake Protection Committee for preservation

and protection of lakes in Hyderabad Metropolitan

Development Authority (HMDA) area pending consideration

of the enactment of separate legislation for constitution of

Lake Protection Authority. In compliance of the aforesaid

directions issued by the Division Bench of this Court, the

State Government issued G.O.Ms.No. 157, dated

06.04.20|0, which is extracted below for the facility of

reference:

"GOVERNMENT OF ANDHRA PRADESH
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MA & LD Department - HMDA - Protcction rf Lrkes
in Hyd,:rabad Metropolitarr Development '1uth rrit"
area - lonstitution of Lake Protection Committ:c -

Orders Issued.

ABSTRACT

]VIUN CIP-\L ADMINISTRATION AND URBAN DDVELOPM L \ I (i

DTiPARTMENT

G.O.Ms No. i57 Dated 06.04.20 i0
Read the follo'ranE

I

2

3

G.,).Ms.No. 111, Municipal Administration ar]d l'rba:t
De,,elopment (l) Department, dated 08 03' 19 X)'
l{i11h Court of A.P. Orders dated 02.02 201C irt
W.P.Nos.9386 &, 14728 of 20O7and 2OO72 of 2O(t8

Fr,lTI the Metropolitan Commissioner, jlvderabarl

M(tropolitan Dcvelopment Authority' Ilvderabati
I-r.No.2522 /HMDA/2008, dated 09.02.2o I o
F'r,)m the Metropolitan Commissioner, Ilvclerabarl
M(lropolitan Developmcnt Authorit)', Hvderabarl
Lr No.25221HMDAI 2008, dated 03 04.2010

4

ORDI R

In the G.O. 1"' read above orders wer: issuerl

prohibiling polluting industries, major h<'tek;,

residen ial colonies and other establishme nLs thert

generat: pollution in the catchment al'e' rrf

Osmalr;agar and Himayatsagal Lakes falling ir th e

Villages listed in the annexure to the said G.()

2. A Writ Pctition No.9386/2007 was hled ir' the

Hon'ble High Court for protection of the czttch rerrt

area and area around Himayatsagar and Osnrans'agzLr

lakes in lune with G.O.Ms No.111 MA, rlaterl

08.03.1996.

3. Tlrc Hon'ble High Court after detailed algunlenr s

in the rlatter has ordercd in the reference secolld read

above, among others, suggesting constitrtio I 'lf
Comprr hensive regulatory body consisting ''rf

representatives of all concerned authorities to prote'rt

all thc lake s and regulate developments in l tic
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catchment area of Himayatsagar and Osmansagar

lakes.

4. The Metropolitan Commissioner, Hyderabad

Metropolitan Development Authority has submitted

his report on the subject matter in the references

third and fourth read abovc.

5. Government have examined the proposal and

keeping in view the reports of the Metropolitan

Cornmissioner, Hyderabad Metropolitan Development

Authority and in compliance of the orders of Hontrle

High Court in W.P.No.9386 /2OO7, dated 02.02.2O10

have decided to constitute a Lake Protection

Committee lor preservation and protection of Lakes in

Hyderabad Metropolitan Development Authority area

pending consideration ol enactment of separate

legislation for constitution of La]<e Protection

Au thority.

6. Government accordingly, hereby constitute the

Lake Protection Committee for preservation and

proteclion of Lakes in Hyderabad Metropolitan

Development Authority area with the following

Members:

xni

Metropohtan Commrssroner. rlyderabad Merropolitan
Development Authoriry
Represntative ol DC ol Polrce
Commrssroner, Greater Hyderabad Municipal Corporation
Managing Drrcctor, Hydcrabad Metro Warer Supply and
Seserate Board
Commissioner of lndustries
Member Secr€tary, Andhra Pradesh Pollution Control Board
(APrcBI
Com missioner of Panchayatraj
Chref Engrneer, Minor Irngarion
Director of Toq'n and Countr-v Plannint
Drrector Ceneral, Environmenl Protection Training & Rcs€arch
Instilute (Efl'Rlj or hrs nomrnee
Represenrarrve oI Natronal Geographrcal Research Instirute
Prrn(rpal Ch'el Conservator of Foresls or hrs nominee
Collector, Hyderabad District
Collecto., R R District
Cou€ctor. Medak District
Collector, Nalgonda Dislrict
Collector, Mahabubnagar Distnct
Member Environmenr, I{yderabad Metropolitan Development

chdrm.a

iii

M€mb€rvi

viii



t0

-r

7. Ihc committee can co-opt any expert or off:cer

conccrned for the effective functionirrg of the

comn ittee.

8. lhe followrng are rhe fullctions oI rhr Llke
Proter :tion Committee:

i- -isting of a]l lakes along with their F'l'], rn t{M DA

.1r'ea

ii. trride publicity and awareness canrpaiiln for

l)rotection of the lakes

iii. "o prepare action plan for desilting ot rhr lal.:es

i urd inflorv chalnels and such other. me rsu res

r e quired for maintenance or clearlrg ,tf he

inflow charnels into the lakes E nd issiue

in structions/guidelincs to the con,rerr!ed

: gencies for implementation of action p lar-r.

iv. I lemoval of existing encroachments ,u th e F'IL
: nd foreshore area.

v. '1 o clearly demarcate the lakes upto F I'L by

rlising bunds along FTL arralging for rvatch and

r,,ard for preventing future encroachnrents and

rrrsuse of the lakc cnvironment.

vi. T o workout and suggest modalities for :-egrr laticn
and rehabilitation of existing ,rctir ities/
s:ructures in the catchment area of Osmar sagar

a nd Himayatsagar lakes.

vii. T: do such other things as may be inciden tal ,tr

c rnducive to the efficient administrar io -r lor
p:otection ald improvement of the I lkes ar;.d

tlrcir catchments.

8. Tre Metropolitan Commissioner, IIvde:.abad

Metropolitan Development Authority sha.ll c:orc inate
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all the activitics of the Committee on the above and

submit periodical reports to the Government.

(BY ORDER AND IN THE NAME OF THE GOVERNOR
OF ANDHRA PRADESH)

T.S.APPA RAO
PRINCIPAL SECRETARY TO GOVERNMENT"

11. The erstwhile Government of Andhra Pradesh by

G.O.Ms.No. 168, Municipal Administration & Urban

Development (M) Department, dated 07.04.2072, notified

the Andhra Pradesh Building Rules, 20 12 (hereinafter

referred to as, *the Rules"). Rule 3 of the said Rules deals

with restriction of building activity in the vicinity of certain

areas. The relevant extract of Rule 3 reads as under:

"3. Restriction of Building Activity in the

vicinity of certain areas:

(a) Water Bodies:

(i) No building/development activity shall be

allowed in the bed of water bodies like

river or nala and in the Full Tank trvel
(FTL) of any lake, pond, cheruvu or

kunta/ shikam lands.

Unless and otherwise stated, the area and

the Full Tank Level (FTL) of a Lake/Kunta

sha-ll be reckoned as measured and as

certifred by the Irrrgation Department arrd

Revenue Department.
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(r,)

(i r)

The above water bodies and cotll ses shzrll

be maintarned as Recreationzr / ( iret:n

Btffer Zone and no building acrivity shlrll

be carried out within:

(1) t00m from the boundary of the Rir'::r

outside the I'lunLciPiJ

Corporation/ Municipality / tr- a11ara

Panchayat limits and 50m .nthi 'r the

Municipal Cor lora tion /
Municipality/ Nagara Panchay ai 1; mit,;

The boundary of the rivcr shall te ris

hxed ald certified by the lrrtpation

Department and Revenue Deil artrlenl..

(2) 30m from the F-lL bourrdar v r;f

Lakes/Tanks/ Kuntas o[ arr:a l0tla
and abovc.

(3) 9m fi'om the FTL bour dar,' rrf

Lakes/Tarks/ Kuntas of arca

1OHa/shikam lands.

(4) 9m from the defined bort rclaly rrfl

Canal, Vagu, Nala, Storm Water l)rair-r

of width more than 1Om.

(5) 2m from the defined botttdaty of

Canal, Vagu, Nala, Storm Watcr l)rain

of width upto lom.

Uniess and otherwrse specifiecl ir the

Master Plan/Zonal Development )lan 
.

(1) In case of (ii)(1) & (2) above, the iruff::r

zone may be utilised for roa cl of

minimum l2m width, the rer,::r

feasible

(2) In case of (ii)(2) above, in acLditj,)n to

development of recreationir./ yc('n



J

(iu)

belt along the foreshores, a ring road

or promenade of minimum 12m may

be developed, wherever feasible.

(3) Thc above buffer zone to be left may be

reckoned as part of tot lot or orgatizcd

open space and not for setback

requirements.

In case of Protection of Catchment area of

Osmansagar and Hirnayatsagar lakes

covered under the G.O.Ms. No. 11I MA

dated 08.03.1996, t}:,e restrictions on

building and development activity

imposed there in shall be applicable in

Hyderabad Metropolitan Development

Authority (HMDA) area.

In case of areas along the Sea Coast, the

Coastal regulation Zone (CRZI regulations

shall be followed."

(v)

12. Thus, from a perusal of the aforesaid Rule, it is

evident that the FTL area of a lake/kunta has to be

reckoned as measured and as certified by the Irrigation

Department and the Revenue Department. The aforesaid

Rule applies to all Urban Development Authority areas €rnd

the Urban Local bodies together with Gram Panchayat

areas in the State covered in the Master Plans/General

Town Planning Schemes/Outline Development Plans.



13. As per the Rules, any person may mzrke a l;uilding

application for construction to the ccn cernerj. Tou,n

Planning Ser:tion, who would receive such r11l app lication

under self-scrutiny statement. The formative lorm is

available in (i.O.Ms.No. 168, dated 07.04.2012. In t.he said

application, l)art-III pertains to the certificates infor mation

The applicz nt has to obtain certificalesT cle,erances

especially wlren pertaining to construction maie near to

1.1

the water bodies from the C)olkrctor/Joint

Collector/ Talrsildar/ Revenue Department an:l No

Objection Certificates (NOCs) have to De furnished

wherever rt,quired 1.e NOCs from tl-rr: Irrigation

De partment in case of lands which abut w.al cr bodies,

water courses and na1as, wherever required. rnrl NOCs

from Revenur: Department in case of lands abulting water

bodies, water courses and nalas, wherever recruir:d

14. At this r;tage, it is apposite to take note of tILe relevant

provisions o f the Andhra Pradesh ('lela ngztna Area)

Irrigation Act, 1357 Fasli (hereinafter referr(.d to:rs, "the

Act"). The re evalt extract of Section 3 of the .\ct r,,:ads as

under:
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"3. Definitions :- In this Act, unless there is

anything repugnant in the subject o.r context, -

(a)" irrigation u.rork" includes -
(i) all kuntas, reservoirs, tanks, anicuts, canals, their

distributaries, channels, and sluices constructed,

maintained or controlled wholly or partly by or with
th€ consent of the Government for the supply,

conveyance or storage of water;

(h) " ayacut" means all the area irrigable under al
irrigation work;

(k) " hrigation OlJicer" means an ofhcer of the Public

Works Department or Revenue Department appointed

or deputed by the Government to perform such of the

functions of IrrigaLion Ofilcer as may be prescribed

under this Act;"

15. Section 4 of the Act deals with appointment of

officers, whereas Section 7 ol the Act deals with powers of

Irrigation Officer rega-rding use of water. Section I 1 of the

Act deals with issue of notice to occupier. Section 48 of the

Act provides for certain matters, . within boundaries of

tanks or canals which are prohibited. Section 49 of the Act

deals with damaging irrigation works, whereas Section 52

of the Act deals with power to remove and take into

custody person who is obstructing the irrigation works.

The relevant provisions are extracted below for the facility

of reference:
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may de rlare by notification in the Ofhcial (lazotl -' th s

officers or persons and the tocal limits w.;.th in v hicl'r

they sl Lall exercise or perform wholly or p xtll tl c

powers at-rd duties which are conferred or imoos< d oir

the Borrrd of Revenue, the Collector or the lrrig'rtio-t

Officer ..r nder this Act.

7. Powers of lrrigation Oflicer regarding ur;e of

water:- At any time after the day specific C ir tL e

noti[-rcation, any irrigation officer empowerc'l in thLs

behalt may, subject to the provisions of Section 1l

cnter o r any land, remove any obstruction, l:krst ar y

channcl ald do any other work necessary fo - '-ht' tt:re

of the .;rater for such purpose, and may take ryith hin,

or dcpute or employ, such subordinate ol rth('r

pcrson:i as he deems lit.

11. Issue of notice to occupier:- \\hen an

lrriga[i,rn Ofltcer or any other person acting trndt r his

general order or special order in this behalf dtsirr:s

undcr -he provisions of Sections 8, 9 or LO to lnt' r

into ar ry buiiding or enclosed courtyard o r gzLrde n

attache d to a dwelling house into wh ch Lh(' 'vatr:r

does n )t flow from any irrigation work and u'hich rs

not acjacent to a flood embankment, lLe ,;ha.l,

previously give to the occupier of such buiJding,

courty: rd or garden, a written notice ol su(h

reason,rble period as the importance of thc (lase m€ty

require and shall also give sufficient timc fol ttre

Pa-rdhanashin lady to vacate the building, C our:yald

or gard en.

I
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48. Certain matters, within boundaries of tanks
or canals prohibited:- The following matters are

prohibited within the boundaries of a water reservoir,

tank, carral or channel except that they are performed

by persons authorized :-

(a) removal of any material relating to the irrigation
work;

(b) cultivation of any kind;

(c) sowing or planting of trees;

(d) tapping of Abkari trees situated on the land
acquired;

(e) establishment of any new place of worship;

[f) grazing or tethering of any animal;

(g) vehicular trafhc on bunds or inspection pathways;

(h) passage of animals on bunds or inspection
pathways;

(i) corruption of or fouling the water;

[) removal or cutting of or damaging trees in any way;

(k) other prescribed matters.

49. Damaging irrigation works:- {i) Whosoever

wilfully and without the permission of the competent

oIficer, commits or attempts to commit the following

acts:-
(a) damages, alters, enlarges, or obstructs any

irrigation work;

(b) interferes with, or increases, or diminishes

the supply of water in, or the flow of water through,

over or under any irrigation work or does some other

act which reduces its utility for the purposes for

which it was constructed;
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(c ) corrupts or fouls the water of any i 'rLg: tiot"

work l;r which the utility is reduced for the ;'urp :lse '
for u.'hich it is ordinarilY used;

(c ) destroys, defaces or removcs an1 l:m 1 or

Ievel mzrks or water guage or lock fixed by ccmpr'tenr:

o fficc r:

(t I dcstroys, tampers with or remcvt:s th:r

apparatls for controlling, regulating or measL.nn[i th:)

flow of r.,ater in any irrigation work;

(t notwithstanding any prohibition, p lsses or-

causes :lnirnals or vehicles to pass, in or ac: oss anv

irrigation work, its banks, or channels, cortrary t:)

rules m ade under secti.on 67;

(1) wilfully causes or permits cattle lo E raze

upon a ry irrigation rvork, or flood-embanklllen . or-

u,ilfu tly tethcrs or causes or permits cattle tr I bt:

tetherc( , upon any such irrigation u ork c-

embanl. ment, or roots up any grass or \ ( get;ttio I

growing on arry irrigation work or embanktnen c :

rcmover;. cuts, or in any way injures or causes to bt:

removcrl, or otherwise injures, any tree, busr, hedge

or gras ; planted for the protection of suclt irrigirtio -r

work or embankment; and

(1r) whoever contravenes any mle macle ulfde r

section 67 the breach whereof is declared punisl ablt:

under this section, shall, on conviction befo -e ir

Collcctc r, be punished with a flrne which ma1' extenrl

to hve I undred rupees.

(:)) For any contravention mentioned in clause

(a), (d) or (e) of sub-section (1) if the Collector is ol th,:

opinion that in the circumstances of the r: rse tt is

proper o punish wiiE- rThprisonment in lieu c f fir e hr:
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may commit the case to the special Magistrate
appointed under section 55 or if no such special

Magistrate is appointed, to the competent Magistrate

concerned and on conviction before the special
Magistrate or the comp€tent Magistrate, as the case

may be, shall be punished with imprisonment which
may extend to three months.

52. Power to remove and take into custody
person obstructing:- (1) Any person in charge of or
employed on any irrigation work may remove from the
lands or buildings belonging thereto, or may take into
custody without a warrant, aI1d take forthwith before

a Collector or concerned Tahsildar, to be dealt with
according to law, arty person, who in his view:

(a) wilfully damages, obstructs or fouls any

irrigation work, or (b) without permission from the

competent oflicer, interferes with the supply or flow of
water, in or from any irrigation work so as to
endanger, damage or reduce its utility.

(2) when a person is arrested and produced

before the Tahsildar under sub-section (1) the
Tahsildar shall release such person bind.ing him for
appe€rrance by taking security or bond and shall send

the report to the Collector without delay."

16. It appears that in the Descriptive Memoirs, the

Durgam Cherurru tank was shown to have an area of

Acs.65.12 guntas. The Descriptive Memoirs consider the

technical features, which have been designed and
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developed fo - the irrigation purpose, but at pr('sent it

appears tha- there ls no irrigation aya,ltt a-ld the

Descriptive IV emoirs by itself cannot be consrtlert'd :rs basis

for defining a.nd deciding the FTL limits. Ho',vever, the

sarne can b,r considered for collateral purposes. It is

pertinent to rotc that the Descriptive Memoirs ha"'e been

made under )ara 393 of the Andhra Pradesh h-r lli<: Works

Department {lode. Admittedly, the aforesaid Ccde has no

statutory forc c.

17 . The HM DA issued a preliminary notifical iorr dated

07.06.2014 rLotifying the FTL of several tarks, including

the Durgam Cheruvu tank. The relevant oxtract of the

preliminary r.,; otification dated 07.06.2014 reals tts rrnder

"A:ter verihcation and certifrcation by thrr

Irrigaticn Department, 67 lake maps wLth FTt,

bounda-ies and buffer zones duly showing Revr-'nur:

Suwcy Numbers are hereby notihed under Sect ions

1 1 , t 3 and 54 of the HMDA Act, 2008 Ior lilinq

objectioes and suggestions on the FTL boundarv

maps o the lakes as per the list enclosed b) 5 0(r Pl'l

on l5.O/.2014 at the followrng address:

Metropol itan Commissioncr
HMDA & :hairman
Lake Prot :ction Committee,
Block'A, IMDA ComPlex,
Tarnaka, H,r,derabad - 5OOOO7

Metnber Envirormer t
HMDA & Conven rr
Lake Protection (lomnrltte,l
Buddha Purnima B uil:l in8
116-l-2 / L, Tankll,rnd loa(i,
Hussain Sagar,

I
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Hydcrabad - 500063

Or alternatively be mailed to the following address

m@hmda.gov.in (OR) director lp@hmda.gov.in

After examining the objections and suggestions

received, if any on the FTL boundary and buffer zone

of lakes notifred, the final notifrcation will be issued.

The notification is available on website of
HMDA (www.hmda. gov.in).

sd/-
Metropolitan Commissioner, HMDA

6r,

Chairman, Lake Protection Committee"

18. No relief as sought for by the petitioners in these writ

petitions can be granted to them, as the issue is pending

consideration before the Lake Protection Committee.

I 9. The Lake Protection Committee has issued the

preliminary notification on 07.06.2014 and has invited

objections. The petitioners have filed objections before the

Lake Protection Committee before the date specilied

therein. It is the case of the petitioners that their

objections have neither been decided nor a final

notification has been issued notifying the FTL of Durgarn

Cheruvu.



22. In thc facts and circumstances of ' h'e cz se' the

20. At this stage, learned Special Govern rrertt Pleader

submits that the objections u'hich are subrnitted by the

petitioners itr pursuance of the aforesaic prel minary

notification rr ay not be on record'

21. In resptnse, the learned counsel for tre letltloners

submit that the petitioners shall supply a cc'py of the

objections, rr,'hich were submitted by the petiiiorersi on the

date specifierl in the preliminary notificatior, to the Lake

Protection C lmmittee within a period of otre 'vet:k from

today.

following dirt ctions are issued:

i) The pe ,itioners may supply a copy of t he obl ections'

which wcre furnished by them t)n or before

15.O7.tlol4, before the Lake Protecti')n Committee

within a period of oue week from today' It shall be

open .or the petitioners to furnis'r .he public

docum:nts rn support of their obje,:tions already

filed
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ii) As agreed by the learned counsel for the parties, the

petitioners undertake to appear before the Lake

Protection Committee on 04.1O.2O24 at l1:00 am.

iii) Thereupon, the Lake Protection Committee shall hear

the petitioners and shall decide the objections Iiled by

the petitioners by a speaking order.

iv) Thereafter, the Lake Protection Committee shall issue

a notification notifying the FTL of Durgam Cheruvu.

The aforesaid exercise shall be completed within a

period of six weeks from the date of appearance of the

petitioners before the Lake Protection Committee.

23. The learned Special Government pleader submits

that till the aforesaid exercise is carried out, no action shall

be taken for demolition of the construction raised by the

petitioners. The same is placed on record.

24. It is clarilied that this Court has not expressed any

opinion with regard to the merits of the matter, as the

same has to be adjudicated by the Lake protection

Committee.

t
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25. With th e aforesaid directions, the rvrit pe titi'rns are

disposed of

Miscellz.neous applications pending, if 'rn1 , shail

stand closed. However, there shall be no orde r a:l tc) costs.

SD/.A.PRATHIMA /
ASSTSI'ANT REG|TRAR r'
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15. Tahsildar, serilingampally Mandal, [/andal rev,e-nu-e office, Serilingampally, D.

No. 2-54l A, neaiGachibowli, Hyderabad - 500019.

16. The Principal Secretary, Municipal Administra-lion and Urban Development
Department, State of Telangani, Secretariat Buildings, Hyderabad'

17. The commissioner, Hyderabad Metropolitan Devetopment Authority, Having
iis offiCe it Swarna Jayanti Complex, 5R Nagar Road Ameerpet, Hyderabad'

18. The Commissioner, Greater Hyderabad Municipal Corporation, Having office
at CC complex, Tank Bund Road, Hyderabad.

19. Deputy Commissioner, GHMC, Serilingampally Zone-, Hyderabad, Having
' office irear Hyderabad Central University, Gachibowli.

20. One CC to SRI P. ROY REDDY, Advocate IOPUCI
21 . One CC to SRI M. PRANAV' Advocate [OPUC]
iZ.OneCC to SRI G. NARENDER REDDY, Advocate tOluQ-l- ^-
25.one CC to SRI V NARASIMHA GOUD, SC FoR HMDA{oPUCl
Z+. One CC to SRI M.A.K. MUKHEED, SC FOR GHMC [OPUC] -
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ze. iwo -cbi to Snr i shtoHnR REDDY, SPL. GP, High Court for the State of

Telangana. [OUT]
zg.fwo dCs to rHE hDVoCATE GENERAL, High Court for the State of

Telangana. [OUT]
30. Two CD Copies
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